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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDE
AT HYDERABAD

C.A.962/92 | Dt.of crder:20.

Between

1. Hyder Hussain

2. N.Damodar Reddy

3. Ch.S.Prasada Rao

4, J.Gopalakrishna Murthy

5. Jaini Suryanarayana

6. Shaik Mahaboob Saheb

7. P.Jaya Gopi

8. Petnuri Someswara Rao .. Applicants

1. Chief Personnel Officer, E&CRly,Railnilay
2. Chief Engineer,SCRly,Railnilayam, Sec*bad
3. K.L,Narasimha Rao

4. H.T.Prakash

5. T.Ravindra Kumar

6. D.V.Vijayakumar

7. A.Venkataswamy Goudj?
8. B.Venkateswara Rao

9. V.Ramachandrziah
10.D.Venkatramanana
11.GVVS Mallikarjuna Rao
12.M_ Dzkshinamurthy .o Re;pondents
Counsel for the applicants :: Mr P.Krishna
Counsel for the respon@ents ¢: Mr V.Bhimann
CCRAM:

HCN'BLE SHRI JUSTICE V. NEELADRI RAO, GVICE

HCN'BLE SHRI R. RANGARAJAN, MEMBER(ADMN)

Pk

RABAD BENCH I
C

9,95 _
=
c
=
F
b

am, Sec'bad

Reddy

5,CGSC

CHAIRMAN

*1e @ 2




bV

Cede962/92 Dt.of order:20.9.95

-Dm

ORDER

As per Heon'ble Shri Justice V.Neeladri Rao,ﬁice Chairman

Heard Shri P.Krishna Reddy, learned
|

~for the applicant and Shri V,Bhimanna, Stanéing

Counsel for the respondents.

counsel

2. These 8 applicants and R3 to R12 herein

are some of those who were selected for the post of

Inspector of Works Gr.IIXI on the basis of the
: I

selection made by the Reailway Services Commissiocn,

|
in pursuance of its Notification No.2/80. These

applicants and some others were sent for tral

3

ning

on 1.9,1981, while R3 to R12 and some others||were

sent for training on 1,12.1981, These appliF

passed the examination that was conducted on
on completion of their training, while R3 to
appeared for the examinations conducted on 2,

"and later after the cowpletion of the trainin

3. It is not in controversy that the ap
|

are seniors tc R3 to R12 as per the panel poé

supplied by the Railway Serviceg Commission %n
It is slso admitte

regard to the post of Inspector of Works,AR3

have not made their appearance even though th

ants
5.6.82
R12

9.82

e
plicants

ition

d by R1&R2
to R12

=Y

were served with notices) that those who werel sent

for training which commenced on 1.9.81 are séhiors

' . . |
to those who were sent for training which ccommenced ;

on 4.12.81 as per the panel position supplied| by

the Railway Services$ Commission, But, when R
o
to R12 secured marks more than the marks secd

3

red ;

by the aprlicsnts herein in the examination$that

RV |

|
was conducted after the completion of training,

e
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|
1

R3 to R12 were placed above the applicants|in the
on 31.1.89

as
seniority list of Inspector of Works Gr.III

which was published on 7.3.89.

applicants made a representation dated 13,4,

by stating that it is not just and proper t¢

the merit on the basis of marks secured at
andg :

f
examinations/when the same was turned -down Ty order
il

dated 29,4.1992, the same is assailed in th

in SCR1ly/

Thereupon, [the

92
) compare

ifferent

s QOA.

4, Para 303(a) of the Indian Railway Establish-

|

ment Manual which reads as under, is relevant for

consideration of this Oa.

n
303.

as under:

(ay | Candidates who are sent fer initial training

to training schools will rank in

in the relevant grade in the orde! of merit
obtained at the examination held lat the end

The senidrity of candidates recruited
through the Railway Recruitment Board or szany
other recruiting authority should be detes

3

ined

eniority

of the training period before being posted

against working posts.

subseguent courses for any reasoni|lwhatsoever

Those whofjoin the

and those who pass-the examination in

subsequent chances, will rank jun%or to

those who had passed the examinatilon in

earlier couﬁges.“

For want of sufficient accommodation in the

Training Institute, it is becoming unaveidable

inevitable to Railways to send the selected

for training in different batches.

pd

canhdidates

Normally, [the




-l

panel position in the select list is followed

for sending them for traininc. It means

while the. seniors as per the merit list ar

l

are sent in the later batch or batches. I!dependent

sent for training in the first batch, tho%

posting can be given only on passing the examinastion
cenducted after the completion of the training.

Whenever selected candidates are being sent for

were treated as one batch for determining the merit

training, the examinations after the complLtion
6f their trainingdf%re conducted batch-wisel, Hence,

- in this case alsok the examination to the Lpplicants E
and others who were sent in the first batcé was {
conducted on 5.6.82, while the examinatio!s for
those who were sent in the later batches including *L
R3 to R12 were ccenducted on 2.2.82 and later. r

L
S. It is ststed for R1 and R2 that as/{all of {
them were selected at one and the same time'] those i
who were sent for training at different batShes E
|

position on the basis 6f the marks cbtained|lin the

examinations that were helgd after completion| of their !
training. But the plea for the applicants Js, u
that it is not juét and proper to compare thl merit w
on the basis of the marks obtained at different

examinations.

6, It may be noted that even one mark Will make

A

@ difference in regard to placement. OCfcoursge, if

all those who have to be considered for placement in
seniority list appeared in the same examinatilon, there
cannot be any difficulty in comparing the merliit for

in such a case, they will be given rankings on the

v
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has to be revised and if later seniority list

Lol O]

are published, they tco, have to be according

‘ ‘ |
revised.

¢

11. OA is ordered accordingly. No costsy/

) . y
(R. RANGARAJAN) ’ {(V.NEELADRI RAC)
Member (Admn) Vice Chairman

Dated:The 20th September, 1995 R [

: . . Dictated in the Open Court :
"' ‘ Brathss.
_.-"1"-1 -

t'w"\’)’ |
peputy Registrari(J)cC
‘mvl

‘ : |
To . ' , '

1, The Chief Perscnnel Officer, sSC Rly, Railnilayam,
Secunderabad.

2, The Chief Engineer, SC Rly, Railnilayam, Secunderabad. [
3, Cne copy to Mr,F.Krishna Reddy, Advocate, CAT.Hyd. |
4, One.c09y to Mr,V.Bhimannap SC for Rlys, CAT.Hyd.
5. One copy to Library, CAT.Hyd. '
6. One copy to D.R.(J)CAT.Hyd. | 5

7. Copy to All Reporters asper sténdard list of CAT.Hyd.
8. One spare CoOpy. ) |
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TYRED By GHNQ Mk W i

\7@9 ROVED BY

W

!
IN THE CEVTRAL ADMINISTRATIVE I‘Mr.w,g!t
}

CCOMPARED BY %@

HYDERABAL BENCH AT HY[ERABAD

THE HON'BLE MR. JUSTICE ."T.LJEEIL“DRT"’J\O
o VICE CHhTEMAN

R AND
THE HON'BLE MR.R.RANGARAJAN 3M(A)

DATED: 0~ -1995

QEWBERATUDGMENT

I

M.&./R.A./Cod.NO.
_ o ©in
0.A.¥0. Qb2 }‘1 2

T ANO, (W.PslNO,

L

Adnitted and Interim directions
. Issued, '

: Allowed.
| ' Disposed of with directions.

-Dismissed.

Dismissed as withdrawn.
" Dismissed for default.
Ordered/Re jected.

No crder as to costs.
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